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*THE ORISSA CO-OPERATIV:‘. C%OCE;}'IES (SECOND AMENDMENT)
|

[Received the assent of the Governor on the 9th January, 1995 first published
in an extraordinary issue of the Orissa Gazette, dated thelith January 1995}

AN ACT FURTHER TO AMEND THE ORISSA CO-OPERATIVE SOCIBTIES AcCT, 1962,

BE it enacted by the legislature of the State of Orissain the Forty-fifth Year of
the Republic of India as follows :—

Short title. 1. This Act may be called the Oriésa Co-operative Societies (Second Amendment)
Act, 1994,

Iri_mtion 2. After section 14-A of the Orissa Co-operative Societies Act, 1962, the following

ton 14 section shall be inserted, namely :—

3}’3‘5}:‘;’;’ “14-B. (I) (4) Subject to the provisions of section 123, and notwithstonding

respect of anything to the contrary contained in any other provisions of this Act and the Rules

certain sick or Bye-law: framed. thereunder, or any other law for the time being in force, where

Socicties. the Registrar, for reaon- to be recorded, is of the opinion that a Co-operative
Society in which majority of the shares have been subscribed or liabilities by way of
guarantee for boriowing exceecing fifty percentum of the wurking capital of the
Society have been undertaken by the State Government, has become sick and there
is no po sibility of rehabilit:ting’it, the Registrar may, in the public intere't, after
consulting tihe State Government and the financing Banks, if any, to which such
Society is indebted, by n: tice in writing, call upon the Committee of the Society to
tran:fer, within uch time as my be specified therein, ite assets and liabilities, to any
other Society or parson, or a Company, firm or body, whether incorporated or not, on
such terms and conditi.n: as may be formulated by him.

(b) If, within the time specified in the notice referred to in clause (2), the
Committce fails to make the transfer directed therein, the Registrar shall, by order,
published in the Gazette, make such transfer, and with effect from the date of
publication of the order, the assets and liabilities of the Society shall stand so
transferred:

Provided that no order under this clause shall be mecde, unles- the Registrar
has given an oppcrtunity to tie Guneral Body, creditcrs, depositor:, employees of
the Society and any other per:ons concerned tc <tate their objections, or make
repre entation:, if any, within such time, frcm the date of receipt 'of the proposed
order, as m.y be specified by the Registrar in his nctice conteining the said order to
such persons, and has ccnsidered the objections and representations, if any, so
made.

~ (2) An order issued under sub-:ection (I) shall, notwithstanding anything
contained in this Act, the ruies ¢r bye-luws framed thereunder, or in any other law
or in ony contract, awird or instrument for the time being in force, be binding on

" all members, derositors, creditors, employees of the Society and cther persons
concerned having any rigit, assets or liabilitie. in relation to the Scciety.

(3) The order under sub-section (/) may provide for:—

(@) reduction of the interest or right which the menbers, depositrs, creditors,
employees and other per<onc concerned may have in or against the Scciety,
to such extent as the Regitrar considers necessary, having due regard to
the proportion of the assets of the Society tc it- liabilities; arnd

(b) such incidental, ccnsequential and supplemental matters a. may. in the
opinion of the Regi trar, be necessary to give effect to the said tran fer,

(49) Fr the purp se of this cection, it shall be competent for the State
Government to give such direction to the Registrar, as it may d:<em prcper ‘n the
facts and circum t: nces of every case.

Explanation—For the purpo es of this section ‘Ccmwpany’ 6l all m'ana comp ny
as defined in the Companies Act, 1956,

*For the Bill see Orissa Gazette, EXtraordinary, dated the 14th December, 1994
(No. 1498).
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